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Shri Humayun Kabir: Sir, I intro-
duce the Bill.

12.08 hrs.
WAPPRENTICES BILL—contd.

Mr. Speaker: The House will now
proceed with further consideration of
the following motion moved by Shri
Nanda on the 20th November, 1961,
namely:—

“That the Bill to provide for
the regulation and control of
training of apprentices in trades
and for matiers connected there-
with be taken into consideration.”

Total time allowed for this Bill is 3
hours out of which 35 minutes have
already been taken. Two hours and
25 minutes now remain. We will
close this by 2.30.

An Hon. Member: We wmay extend
the time.

Mr. Speaker: What is the need to
extend the time? Let us see. May
I know how long the general discus-
sion will take and what time is neces-
sary for clause-by-clause considera-
tion?

Shri Nauoshir Bharucha (East
Khandesh): One hour for clause-by-
clause consideration.

Mr. Speaker: Then we can have
1% hours for the general discussion.
We shall close the general discussion
at 1.45.

Shri Muhammed Elias may continue
his speech.

Shri Muhammed Elias (Howrah):
Mr. Speaker, yesterday I was speak-
ing about the difficulties the appren-
tices have to undergo in getting pro-
per training as highly skilled workers,
craftsmen and engineers. It is true
that this Bill will remove some of the
difficulties of the apprentices and
will help in making them good en-
gineers and skilled workers. All the
same, the Bill still contains some
loopholes. So, I would like to men-
tion some of the clauses in the Bill
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which will net be helpful in making.
the apprentices good workers after
getting their proper training.

12:10 hrs,
[Mr, DeEPUTY-SPEAKER in the Chair].

First of all, I have to point oui that
al] important ‘matters like method of
recruitment, method of training, work-
ing hours, trade tests, stipends, wages
etc. have been left to the State and
Central Apprenticeship Council. In
clause 6 it is stated:

“In the cate of apprentices who,.
having undergone institutional
training in a school or other insti-
tution recognised by the National
Council, have passed the trade
tests conducted by that Council,
the period of apprenticeship Lrain-
ing shall be such as may be deter-
mined by that Council;”

In the case of other factories where
the training scheme is already there
the period of training is not at all
prescribed. The management can,
according to their whim, prescribe
the period of training. In most fac-
tories the apprentices do not get any
facilities for training, even though
they are forced to work as unskilled
labourers. They have to work for a
number of years as unskilled labourers
and they do not know when their
case will be taken up by the manage-
ment and they will be given a better
chance as skilled workers or as charge
hands. Then, in many of the fact-
ories the apprentices do not get any
allowances. In some factories they
get a very meagre amount as allow-
ance. If we leave the whole matter
in the hands of the State Apprentice-
ship Council, then it will be very
difficult for the apprentices to get sti-
pends or wages. For instance, in
clause 13 it is stated:

“The employer shall pay to
every apprentice during the period
of apprentiggship training such
stipend at a rate not less than



435 Apprentices Bill

[Shri Muhammed Elias]

the prescribed minimum rate as
may be sprecified in the contract
of apprenticeship and the stipend
so specified shall be paid at such
intervals anc subject to such con-
ditions as may be prescribed.”

This is an unsatisfactory provision, as
far as the apprentices are concerned,
they cannot carry on their work
without getting some money as sti-
pend or wage, because most of the
apprentices come from the poor fami-
lies. So, if they are not paid any thing
it will be difficult for them to get
good training and, at the same time,
meet their expenses. That is why I
propose that, ac far as stipend or wage
to the apprentice is concerned, it
should be 25 per cent of the wages
of the skilled worker in the first year,
50 per cent ¢f the wages in the second
year and 75 per cent from the third
vear onwards until they get fu'l wages
after they pass their tests and become
skilled workers. I would very hum-
bly request the Labour Minister to
accept this proposition, so far as pay-
ment of stipend to apprentices is con-
cerned, if the period of training ex-
tends to four years or more.

‘oming to the method of recruit-
ment, it is very bad at present. In
most cases, for training as mechanical
and engineering apprentices ordinary
young people do not get any chance
in any of the factories. The manage-
ment and the high officials k2ep those
chances with themselves to train their
own relatives. Regarding worker ap-
prentices, we have seen in aimost
every factcry that the relatives and
close friends of the management and
the officials get chance when others
do not. So. some method should be
adopted in the case of recruitment of
spprentices also.

Then, it is mentioned in the Bill
that the management will not have any
+esponsibility to give them employ-
i~ent when the apprentices have pas-
«cd a test afler training. Clause 22
reads:
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“It shall not be obligatory on
the parl ot the employer to offer
any empiosyment to any appien-
tice who has completed the period
of his apprenticeship training in
his establishment, nor shall it be
obligatory on the part of the ap-
prentice to accept an employment
under the employer.”

This is not a good provision. If a
person after successfully passing his
apprenticeship training does 1ot get
any opporiunity for employment in
that factory, if the Bill does not pro-
vide any gnarantee of employment to
the apprentices who will pass the
apprenticeship training, then it will
be very difficult for him to get a job.
We know very well that this ccuntry
is experiencing difficulty because of
stortage of ckilled workers and en-
gineers. On the other hand, there are
many good engineers and skilled
workers who are still unemployed.
Even if tne employment exchanges
send workers to the factories where
there are vacancies for skilled workers
engineers or mechanics, they dc¢ not
get any chance. Any number of
examples can be quoted to prove this
point. For instance, in the factories
of Birlas, in Texmaco and Hindustan
Motors, which are the biggest engin-
eering factories, thig is happen’ng. 1
am closely connected with the trade
union movement there. We find that
when the cmployment exchangss send
technical hands or skilled wockers to
the factories, the management do not
appoint them, because they have their
own relatives to whom they want to
give employment. Those new people
do not knsw how to run a mactine or
how to supervise work, but because
they are rclatives of the officers or
management they are given employ-
ment. In this way, there is enormous
amount of wastage of material, labour
and money ar.d the workers are being
biamed bv the management for not
having proper production. So, I would
suggest that there should be provi-
sion in the Bill whereby persons after
apprenticeship training, whether they
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are engineers, techniciang or tkilled
workers, shali get employm:at in
those factories through the National
Council. Otherwise it will not be
fruitful at all because if after their
training they cannot serve the coun-
try what is the use of spending so
much money on giving them training.
That is why I request for making a
priovision in this respect,

Hegarding the Council in Chapter
111 it is slated that there will be the
Nationa] Cnuncil, the Central Appren~
ticeship Council, the State Council, the
State Apprenticeship Council, the Cen-
tral Apprenticeship Adviser and the
State Apprenticeship Adviser. They
will have full authority to run this
scheme, The Councils will be con-
stituted with the representatives of
employers in an establishment in
the public and private sector, of
the Central and State Govern-
ments and of persons having special
knowledgs and experience of rstters
relating to trade and industry. The
representatives of the trade union
movement are being excluded from
hese Councils. As I -mentioned
yesterday, the trade union movement
of our country has been agitating to
beve this t¥ype of a scheme, but if the
representative: of the trade union
movement are nol included ir these
C-uneils, he council will not he able
ic funclion properly and will not be
helpful in running this scheme pro-
verly. 1 am very much afraid That if
the whole llung rests on the Councils
it will become a bureaucratic machi-
nery and the apprentices will nol get
proper benefits under this Bill. That
is why 1 would request the hon.
Minister to include another paragraph
here so as to take representatives of
the trade union movement on the
Truneils.  1n every scheme, for in-
stonce, in the State Insurance and in
the Provident: Fund schemes there are
representativezs of the trade union
movement,

1 had stated yesterday that the
old and experienced workers who are
in the factory have got a certain
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backward idea. They do not allew Lhe
apprentices to learn their trade pro-
perly. It is true that wunder this
scheme the workers and technicians
will have enough theoretical know-
ledge but if the apprentices do
not get proper practical training,
all will be in vain. With theoretical
knowledge the country will not be
able to produce good skilled workers
and technicians. If practical know-
lege will be had from the old workers
who are a'ready employed in the fac-
tory and if the apprentices do not get
proper co-operation and help from the
old and experienced workers, the ap-
prentices will not be able to make
themselves good skilled workers.
(Interruption),

Mr. Deputy-Speaker: Order, order.
Even after making special allowance
for the circumstances and the strain
under which we are working during
this session, talks should be more sub-
dued. I find that some hon. Members
turn their back to the Chair and con-
tinue to talk for minutes together,

Shri Muhammed Elias: That is why
the co-operation of the employed
workers is very very necessary for
running this scheme properly. To get
the co-operation of the old and ex-
perienced workers the trade union is
the only organisation which can per-
suade the old workers to co-operate
with the apprentices. That is why
the representatives of the trade union
movement must be there in the Coun-
cils. Otherwise the scheme will fail
to give proper education to the ap-
prentices.

Another thing must be there in the
Bill and that is the provision for
higher technical training to young
workers who are already employed in
the factory. Young workers have got
many ambitions which are very wel-
come. They also want to be very
good skilled workers and technicians.
But if 3 young worker is admitted
inside the factory as a skilled or as
a semi-skilled worker he never gets
2 chance to get proper training to
become a  better skilled worker.
There is no provision in our country
in any factory to give a little higher
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[Shri Muhammed Elias].

theoretical iraining to young skilled
workers who are already employed
in the factory as ordinary workers.
There is no provision in this Bill for
training of unskilled, semi-skilled and
skilled workers to become highly
skilleq workers, good technicians,
supervisers or engineers. In many
foreign countries I have found that
there is a proper scheme and proper
amenities are given to young workers
who are already employed in the fac-
tory to make them good technicians,
highly skilled workers and engineers.
In our country we do not have a
scheme of such type. Here young
workers who did not get any oppor-
tunity to study in schools in their
young age go to the night schools for
study after their working hours and
pass their matriculation or higher
secondary examination. Then they
appear at the Intermediate examina-
tion and pass the B.A. examination
and so on, There are many workers
who are studying on their own and
are passing examinations after exami-
nations. If the Government takes a
little initiative, young workers who
are already working in the factory
as unskilled, semi-skilled and skilled
workers will not only get theoretical
training but will at the same time get
general education also. Some provi-
sion must be made in this Bill for
higher technical and theoretical train-
ing to young workers who are al-
ready working in the factory and for
general higher education to young
workers already working in the
factory. Here I shall request the
hon. Minister to make some sort of a
provision in the Bill for giving more
higher technical training outside
India. Many workers, technicians and
engineers in our country are trying
their best to have technical training
in foreign countries on their own.
We have found that some workers got
appointments on the basis of adver-
tisements of West German firms.
They get chance. Many workers
have also gone abroad with the ambi-
tion that they will become good engi-
neers after working there for three or
four years and that when they return
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to India they will be able to serve
our country in a better way. But
what is happening in West Germany
is, I must say, a very ridiculous thing.
West German firms take the workers
and engineers to give them good
work. They also assure the workers
that they will have good training also.
But when these people reach West
Germany they are forced to work as
unskilled workers there, They are
forced to load and unload wagons and
to work as coolies. Because of this
many workers have leit West Ger-
many out of frustration and returned
to India or have gone to oiher countr-
ies. Because of their ambition they
go but they are not getting a proper
opportunity to have higher technical
training in other countries. But many
Socialist couniries because they are
very short of technical hands and
working personnel are very eager to
take workers from our country for
giving them higher technical training.
I am telling this from my own ex-
perience. In 1958 I was elected as a
delegate to the Third International
Metal and Engineering Conference
which was held in Prague. At that
time I was given the responsibility of
preparing a report on under-develop-
ed countries. I studied the reports of
ILO and UNO and many Government
reports also on under-developed coun-
tries. I found that every under-
developed country was having very
great difficulty in training its workers.
So I proposed a scheme over there
in the Conference that under-deve-
loped countries must be given oppor-
tunities through their trade unions to
train their young workers in Socialist
countries. At the Government level
there are certain opportunities now.
Workers and engineers can go. But
at the trade union level no worker
can get any opportunity. Therefore,
the trade unions must have a scheme
to give certain opportunities to the
workers to have higher technical
training abroad. According to that,
in 1959 they accepted our scheme and
offered 15 scholarships to our trade
union, the National Federation of
Metal and Engineering Workers of
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India. They have requested us to
send 15 workers who will be givern
higher technical training in Czecho-
slovakia, East Germany, Hungary and
Rumania. But we know very well
that if the trade union requests the
Government, the Government will
never allow the young workers to go
to these countries to have their higher
technical study. This opportunity
has been availed of by other under-
develoned countries like the Latin
American countries, Arab and African
countries, which are newly independ-
ent. They send their workers to
these countries.

The scheme is for 4 or 5 years.
First, they will teach these young
workers the language of the respec-
tive countries and they will receive
higher technical training for three
years. Till now we have been offer-
ed chances for 45 students, hut we
could not send a single student due to
difficulties of passport. Since we are
experiencing shortage of skilleq wor-
kers in this field, there must be ceor-
tain provision that if any trade union
can manage to send their workers
abroaqd for higher technical training or
if the workers themselves can manage
to go abroad, they should be allowed
Till now the only country where some
technicians used to go for higher
training was England. But as you
Imow, UK. has now put a restriction.
They have passed a Bill in the last
session of their Parliament that
Indians and others will not be allow-
ed to go to England, as they used tc
go till now.

In the socialist countries, lakhs of
employments are there. They want
more and more people to go to the
Soviet Union and other socialist
ocountries where the workers can get
proper technical training. Govern-
ment should make some arrangement
and they must cooperate with the
trade unions to send their members
and workers abroad to have their
higher technical training. I request
the hon. Minister to make certain
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provisions in this Bill for proper tech-
nical training abroad also.

With these words. I welcome this
Bill. If the loopholes which I bave
mentioned are removed, it will be
better. I request the hon. Minister
to send this Bill to a Select Committee,
so that it can be properly scrutinised
and passed.

Shri Naushir Bharucha: While wel-
coming this Bill as a great step for-
ward in the field of training future
workers for working out the economic
and industrial salvation of this coun-
try, I am afraid the matter requires
to be looked into more closely. I
agree with the previous speaker that
it would have been better if the Gov-
ernment had thought it fit to commut
this Bill to a Select Committee. It is
rather surprising that it is only in tke
Third Five Year Plan that we are
making provision for training of ap-
prentices. I thought a Bill of this
type should have been introduced
during the first Five Year Plan itself.

In a legislation of this kind, it is
essential to provide for several
matters. I shall briefly refer to some
of the matters which have been in-
corporated in this Bill. The minimum
educational qualifications and the
minimum standards of physical fit-
ness required for apprenticeship are
to be prescribed later on by rules. If
we go through this Bill, we find that
everything is left to be prescribed by
rules. There is hardly anything
which this Bill firmly and finally lays
down.

Take for example, the most import-
ant aspect of the Bill, the contract of
apprenticeship between the employver
and the apprentice. The B8ill only
says that the contract should contain
such terms as aré mutually agreeable
between the employer and the ap-
prentice and it should be registered
with the Apprenticeship Adviser.
There is no provision made for giving
a minimum wage. I agree with the
previous speaker who said that some
minimum wage should be prescribed
for the apprentices. All that the Bill
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[{Shri Naushir Bharucha].

says is that he shall not be paid less
than what is prescribed in the con-
tract itself. It is obvious that when
an apprentice is in need of training,
he will agree to any type of contract
with the employer. It was desirable
that a model contract between the
employer and the apprentice should
have been prescribed and some mini-
mum remuneration also should have
been laid down.

As the Bijll stands, will the
Minimum Wages Act apply to ap-
prentices? It will not, because
apprentices have been excluded from
the application of all types of labour
legislation. I quite understand the
reason for excluding the application
of labour legislation to apprentices,
but this Bill itself should have pro-
videqd for some sort of minimun wage.

Also, it has been provided that the
apprentice will not be allowed to
work overtime nor be entitled to
piece work wages nor can he oarli-
cipate in bonus or incentive schemes
nor receive any other type of allow-
ances. I cannot understand why he
cannot receive any other type of
allowances. I think in all these
matters, it is very necessary that the
Government should have laid down
the minimum standards in the Bill it-
self and not left it to the employer
and the apprentices in an uneven con-
test to settle the terms of apprentlice-
ship.

‘While it is true that the Biil says
that the same standards with regard
to safety shall be observed in regard
to factory apprentices as are being
observed in the case of factory opera-
tors, I feel in one direction, the Bill
should have gone further and provid-
ed a minimum amount of compensa-
tion with regard to injury. Whilst it
is true that there is some distincticn
in the matter of payment of com-
pensation to a workman who is skill-
ed or semi-skilled and to an appren-
tice, still I believe human lives are
the same whether a person calls
himself an apprentice or a skilled
workman. I do not see any reason
why the Workmen’s Compensation
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Act which prescribes a very bare
compensation for injuries and fatal
accidents should not be made applii-
cable to apprentices.

12.38 hrs.

[SERIMATI RENU CHAKRAVARTTY in
the Chair]

If I understood the hon. Minister
correctly when he moved the Bill, he
said that some adjustment would be
made in the Workmen’s Compensation
Act, so that different types of scale
will be provided. What I am urging
is, while you cannot apply labour
legislation in toto, parts of labour
legislation must be made applicable to
apprentices, because otherwise, they
lay themselves open to exploitation
being called apprentices, actually
being semi-skilled or skilled workers

Also, in the matter of hours cf
work, leave and holidays, I fail to see
why some standards which are made
applicable to workmen should not
be made applicable to apprentices.
Coming to the question of quality of
training, which is to my mind a
very important issue, much will
depend upon the course pre:~ribed for
various industries and occupations by
the National Council. Of course,
while things should have been left to
the Council or to any other body for
prescribing different curricula, I am
of the opinion that the Bill Ileaves
everything too vague on this point.
For example, in the matter of practi-
cal training, it leaves it to the em-
ployer, saying that the employer will
make suitable arrangements for pro-
viding such training. What the suit-
able arrangements will be, I really
do not know. This suitability will
vary from factory to factory depend-
ing upon the attitude of the factory
manager towards the apprentices.

Coming to the question of the cost
of the training, so far as related train-
ing is concerned, I can understand,
the Government are going to bear the
cost. With regard to the recurring
cost, I really do not know why a dis-
tinction has been made hetween con-
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cerns employing more than 500 and
less than 500 workers. Possibly, it is
on the basis that the bigger concerns
can shoulder the added burden of
training and the smaller concerns
cannot. I, for one, feel that it is
necessary to devise a  grant-in-aid
code along the lines of the grant-in-
aid code of the schools and it should
be made applicable irrespective of the
fact whether the apprentice was
working in a factory which was em-
ploying more or less than 500 people.

Coming to the question of designat-
ing the apprentice as a trainee and not
as a worker, I quite see the reason for
making the distinction. But, then, it
is possible, while an apprentice is
being designated as a trainee, he is
likely to lose many of the benefits
which labour welfare legislations con-
fu; on the workers. I am, therefore,
of the opinion that there should have
been a section included which would
have prescribed the minimum benefits
to which an apprentice would be
statutorily entitled irrespective of any
contract of service or not.

Regarding the question of the
Authorities under the Act, it is rather
strange that the Bill does not make
any provision for the functions which
the National Council has to discharge
in relation to the Act. The same thing
applies with regard to the State
Councils. So far as the National Coun-
cil is concerned, we are told that Natio-
nal Council means the National Council
for Training in Vocational Trades
established by the resolution of the
Government of India in the Ministry
of Labour in the Directorate General
of Resettlement and Employment, as
far back as 1356. I am not aware
what the constitution of the National
Council is. But, I think that a body
that was created for the purpose of
resettlement and employment as far
back as 1858 cannot have in its com-
position suitable personnel which will
be in a position to discharge the obli-
gations entrusted to them under this
Bill, I am of the opinion that, that
‘body requires to be re-constituted and
the hon. Minister would do well to
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take this House into confidence and
inform this House what the constitu-
tion is going to be or whether the
same body is going to be kept intact.
I agree with the previous speaker
who said that an element of repre-
sentation from the trade unions is
necessary. After all, it is the wearer
who knews whers the shoe pinches.
It is the trade union which unders-
tands the position of the apprentices
better than the employer or any other
gentleman who may have been invit-
ed by the Government to serve on
the Nationa] Council.

Shri T. B. Vittal Rao (Khammam):
Trade unions are represented on that
Council.

Shri Naushir Bharucha: I am not
aware of the composition; that is what
I said.

The other point which I desire to
emphasise is that I am not satisfied
that the Authorities which have been
enumerated in clause 23 will be in a
position to discharge the obligations
under the Act. Let us appreciate this
fact that in providing for the training -
of apprentices, we are undertaking a
huge movement of educating our
rising generation in vocational train-
ing, that is as big a thing as giving
primary education to millions of our
children, if this is going to be a
serious matter. I am of opinion that
the National Council’s functions
should be bifurcated from the func-
tions of another body which is re-
quired to be created and which will
look after the administrative aspects
of the entire Act. I, therefore believe
that it would have been better if we
had created an autonomous body. For
example, we have got the Universit-
ies which examine the pupils, and
provide for degree, certificate and
diploma courses and things like that.
If we had created another body side
by side, entrusted with the task of
administering the Act, T think it would
be better, the National Council being
asked only to look to the limited
work of prescribing the various
courses for the different types
of apprentices in the different trades
and industries,
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[Shri Naushir Bharucha].

As 1 said, while welcoming this
Bill on the ground that for the first
time an effort is being made for the
systematic training of apprentices, so
that our developing economy may be
able to have a pool of skilled workers
for our industrial progress and expan-
sion, I am of opinion that the Bill re-
quires to be carefully looked into and
I think it is very desirable, even at
this belated stage, if the Government
thought it advisable to refer the Bill to
a Select Committee. I would ask the
Government to refer the Bill to g Se-
lect Committee. As it is, we have
waited for 12 years for this Bill to
come into existence. A few months
delay is not likely to matter much,
particularly if we can produce g Bill
which will be fool-proof and knave-
proof in the various directions in
which it makes provisions for the
training of apprentices and skilled
workers. With these words, 1 appeal
to the Government to consider whe-
ther they would not accept the sug-
gestion for referring the Bill to a
Select Committee.

ot wmieg wf wwf (Foms) -
qaAr wRiEmn, @ faw ¥ fear
Tar g S &1 f g3 ¥ @ s
g | T fa= #1 Faw afast & gfee
F agY afes 2o A gfe ¥ e Trfge
%7 37 fa & Fox gw fa=re &
g A TorEs g G wegw dar §
fr w fas & st =v fear
WK 7 FT U GAF FOAT 4T A

AT U AT T FTHT T FHL
g |
o1 99 W qafdAs dFT wuar

maamm%a%{aﬂgﬁ?ﬁ#
gaa =faFi N FAr www AFE
ot & wrfex & fe o o & @
F oo wg faar Jerzw g
wifegd ag @ v & 1 AW &
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it Farfadt afeq @ sy ofr g
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Mr. Chairman: The hon. Member
must finish now. He has spoken for

almost half an hour, and there are a
large number of speakers.

it Tmiey wif 7af: 93 WAz
€ I ¥ fad wmar o samar @
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Mr. Chairman: On that he can
speak at the second reading. He can-
not take up that time now because
there are another six or seven speak-
ers.

it Trafeg wd qR/ ¢ w7 IR
g ar & &sr o 2

Shri A. C. Guhy (Barasat): I wel-
come this Bill. A Bill of this nature
should have come earlier. We have
passed through two Plans, and indus-
trial development of a considerable
size has been going on, and all
through we have been feeling the
difficulty about trained personnel and
trained craftame:),

It is an admitted fact that the per
capita production of Indian labour
is considerably lower than that of
labour in other industrially advanced
countries. The real reason for this
is that our craftsmen and labour eng-
aged in factories and industries are
not properly trained and so they can-
not produce as much as they ought
to. Therefore, there is necessity of
having trained personnel to run our
industrial units from the lowest bot-
tom up to the top.

It has been estimated in the Third
Plan report that during the Third
Plan we would require about 13 lakh
new craftsmen trained in their own
arts and crafts. And for that there is
hardly any scheme as yet. A wvolun-
tary scheme was tried some years
ago, but it did not prove a success.
So, the necessity for some sort of
compulsion is admitted, and the Third
Plan has stated:

*“Legislation will shortly be in-
troduced for placing apprentice-
ship on a compulsory basis".

But I find that the hon. Minister of
Labour and Employment yesterday,
while explaining the Bill, was feeling
somewhat shy about the compulsion
element of this Bill. He was rather
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anxious to explain that the main ob-
ject of the Bill was not compulsion
but regulation of apprenticeship. But
I think it should be clearly admitted
tha the main element of this Bill is
compulsion, because the voluntary
scheme for training of apprentices has
failed, and so the necessity for hav-
ing some compulsory measures is
felt.

Mr. Chairman: May I enquire how
long the hon. Member will take, be-
cause I am afraid some Members have
taken a very long time.

Shri A. C. Goha. How much time
does the Chair propose to allow?

Mr. Chairman: According to the
time fixed, we should finish the first
reading by 1.45. The hon. Minister
would like to have 20 minutes. So, if
he can finish by another five or ten
minutes, it would be helpful.

Shri A. C. Guha: I shall try to finish
by 1.30.

Shri D. C. Sharma: (Gurdaspur):
More time should be given for this
Bill. This is a very important Bill.

Mr. Chairman: The whole Bill has
to be through by 2.30.

Shri A. C. Guha: I think you can
extend the time.

Mr. Chairman: I think there are
amendments only by Shri Ramsingh
Bhai Varma. I do not think there
are any other amendments. And he
has spoken for a very long time. So,
I propose that if it is not inconvenient
we can possibly leave only about 15
minutes for the second reading. I
will permit him to move his amend-
ments.

Shri A. C. Guha: Is it not possible
to extend the time?
=it et s Equt : TF OF wwReRe
% fod D) faqe § aa W 3¢ fime
frod o
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Shri A. C. Guha. Anyhow, it is no
use cutting into my time.

Mr. Chairman: These amendments
are raii1ot important. Is it the desire
of the House that we should extend
the time for this Bill?

Hon. Members: Yes.

Shri Naushir Bharucha: At least by
one hour.

Mr. Chairman: Then, may be we
can extend it. Then I think the hon.
Minister can be called a little later,
and the Member may continue. The
first reading we shall take right up
to at least 2.15.

Shri D. C. Sharma: 2.45.

Mr. Chairman: Let us see. There is
a very large number of speakers. So,
I would request the speakers to be
concise in their remarks and finish in
ten minutes each.

Shri D. C. Sharma: Very difficult.

Dr. M. S. Aney (Nagpur): May I
make a suggestion? Can you not ex-
tend the time by half an hour?

Mr, Chairman: Beyond one hour?
W= have already extended it by one
hour.

Shri A. C. Guha: Madam, as you
have resiricted the time, I would not
go into the background of the Bill but
would rather concentrate on the pro-
visions of the Bill.

I have stated that I welcome this
Bill. Rather it is quite late; it ought
to have come at the beginning of the
Second Plan. But the Bill is not quite
clear on many points. This Bill lays
before you just a skeleton and the
entire picture has been kept vague
and everything is to be prescribed. I
think it is not proper for Government
to ask this House to pass a Bill where
all the relevant provisions are to be
prescribed by rules, such as the ratio
of apprentices to the number of
workers in any particular industry,
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the duration of apprenticeship, the
syllabi, stipends and remuneration for
the lecturers, the remuneration for
the members of the councils and other
bodies to be set up under this Bill etc.
Everything is to be decided either by
the Central Government or by the
National Council. The House is ask-
ed simply to pass a Bill setting up
certain authorities who will exercise
certain powers and decide many things
which will come subsequently under
the supervision of this House in an
indirect way through the Subordinate
Legislation Committee of this House.
1 think it is not proper that all these
relevant matters should be kept out
of discussion of this House.

It is more regrettable that the hon.
Minister did not give yesterday any
indication as to the ratio of ap-
prentices to the number of workers
in each industry or of the duration
or of the stipend. He could have
given us at least an approximate
idea of all these things.

This Bill envisages the setting up
of a number of authorities. I would
refer you to Chapter III. The autho-
rities to be set up are, the National
Council—which already exists but
that is going to have certain powers
under this Bill-the Central Ap-
prenticeship Council, the State Coun-
cil, the State Apprenticeship Council,
The Central Apprenticeship Adviser
and the State Apprenticeship Adviser.
All these authorities are going to be
set up for the implementation of the
provisions of this Bill. I think there
is too much of multiplication of
authorities. They could have been
restricted to not more than three.

Excepting the public sector indus-
tries and certain industries in the
Union Territories, the whole scope of
apprenticeship has been left to the
State Governments. That is a lacuna
in this Bill. The whole scope of ope-
ration will be left to the State Gov-
ernments or certain subsidiary bodies
under the State Governments, This
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House will have direct guthority or
some supervision only over the public
sector industries—the apprenticeship:
scheme introduced in those indus-
tries—and the entire private sector
would be left to the giscretion of the
State Governments.

You know already there have been
certain schemes of apprenticeship in
the public sector industries, in the
Defence Industries, the Railways and
the P&T and also in certain corpo-
rations recently set up under the pub-
lic sector. There is no apprentice-
ship scheme in the private sector in-
dustries as yet and the private sector
occupies a very big place in the in-
dustrial set-up of the country. If any
compulsion or statutory authority is
needed, that is, for the private sector
and that has been left to the State
Governments.

I think I am not the only member
of this House who will have his mis-
givings about the working of the
State Governments. Perhaps, we may
be somewhat partial to ourselves; but
there is a feeling in this House that
things are somewhat better under the
Central Government and definitely
worse under the State Governments.
We are passing a Bill the real ob-
ligation of the implementation of the
provisions of which would be left to
the State Governments. That also, I
feel, is not quite proper.

Some hon. Members have suggest-
ed that trade unions should be repre-
sented in these councils. I feel they
should not be represented. Trade
unions in India are politically domi-
nated, These trade unions are not
conducted on purely trade union lines
but according to the policies of poli-
tical parties, their whims and caprices
(Interruption): It is no use introduc-
ing politics into the apprenticeship
scheme. If you put some Trade Union
representatives, even of the INTUC
or the AITUC, whatever it may be,
that would introduce an element of
politics into the scheme. So, I oppose
it.
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It has also been suggesteq that
there should be a guarantee of em-
ployment to the apprentices after
training. I think it is not a practical
suggestion. Even if the proportion of
the apprentices to the total number
of workers is 1, 2 or 3 per cent, no
industrial unit can undertake to em-
ploy the apprentices tralned under
them. Nor, is it possible to compel the
trainee to take a job in the particu-
lar unit giving him the training.

Lastly, I would like to refer to
clause 30 of the Bill. Here there is
a provision for imprisonment up to
six months for certain offences which
include—

“If any employer—

engages as an apprentice a per-
son who is not qualified for being
so engaged,”.

I connot understand that. A con-
tract has to be registered with the
Adviser and he will see the contract.
So, it is not the responsibility of
an employer alone. Then, there are
two other offences:

“fails to carry out the terms
and conditions of a contract of
apprenticeship, or

contravenes the provisions of
this Act relating to the number
of apprentices which he is requir-
ed to engage under those provi-
sions,”.

For these offences imprisonment
should not be awarded. These are not
offences of any moral turpitude nor
any attempt to cheat the public or
the Government of any dues or any
revenue. It is not even an evasion to
pay tax. The offence is in connection
with a training scheme.

Madam, you must be con-
versant with the state of
affairs in the secondary schools
committees of West Bengal.

This is a training scheme. If you ex-
tend these provisiong to the secondary
schools of Bengal I think 'most of the
members of the secondary school com-
mittees would have to go to jail. I
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do not feel there is enough justifica-
tion for introducing this condition of
imprisonment for contravention of
certain things in a training scheme. It
can be understood if such a punish-
ment is imposed in cases of attempted
evasion of tax, adulteration or other
anti-social activities or acts of moral
turpitude or in business or commerce
or industry. I do not feel that there.
is enough justification for imposing
terms of imprisonment in this scheme.

Lastly, I may say that the Govern-
'‘ment has to be careful about two
gsides. We know the nature of young
men of our country; they have to be
kept under certain discipline in the
course of the training. At the same
time, Government should see that the
employers do not attempt to exploit
the apprentices and trainces in the
course of their apprenticeship period
as cheap labour. Government should
be careful about these two things.
With these words, I commend this
Bill for early passage. I do not think
that this Bill should be sent to the
Select Committee; it would mean de-
lay and going over to the next Parlia-
ment. I do not know exactiy the
technical position, whether it will
lapse or not. So, I am opposing this
suggestion.

Shri S. M. Banerjee (Kanpur): Mr.
Chairman, I rise to support this Bill.
1 associate myself with the many ob-
servationgs made by my hon. friend
Shri Muhammed Elias and others. It
is heartening to have a Bill regulat-
ing the working of apprentices in the
private sector also. In Defence, Rail-
ways and in many public corpora-
tions we have these apprentice schemes
but I feel that they also need revisiom
or modification.

My hon. friend Shri Ram Singh
Bhai Varma referred to the appren-
tices in Bhopal Heavy Electricals and
he had a grouse that the management
or the chairman did not have any
negotiations with the INTUC leader.
Because it has been specifically men-
tioned I would like to refer to this
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case. He further said that the chair-
man had discussions with the out-
siders. After all leaders of the AITUC
or other Members of Parliament who
are associated with the trade union
movement in ~ this country are not
supposed to be outsiders for the
trainees or the workers. I would re-
mind him and in his absence my hon.
friend Shri Kashinath Pandey who
represents the INTUC that their
leadership of the INTUC was physi-
cally afraid to face the situation. When
I got a telegram in Indore that the
apprentices want negotiations to settle
their matters, I sent a telegram to the
Minister concerned and also to the
chairman requesting them to be pre-
sent there for settlement and it was
after 36 hours of continuous discussion
and despite all the destructive tactics
and attempts of the INTUC that a
settlement was reached and that was
hailed by all the sections of the
workers including the 3000 appren-
tices. There is no use saying that the
apprentices were given a glass of
orange juice and it was bad because
it was given by the AITUC. Some
trouble was going on in Bhopal and
it was time the Labour Minister in-
tervened in the matter. I must say
here that the hon. Deputy Labour
Minister, Shri L. N. Mishra, who is sitt-
ing here helped us to a great extent
in solving this matter. In Bhopal
the apprentices were told that they
would be absorbed after their training
period of 18 months was over. Later
on the 18 months was extended to two
years and naturally there was some
discontentment. I would request the
Labour Minister to consider this ap-
prenticeship period as also the entire
scheme in Bhopal because such a
scheme is likely to be implemented in
other corporations. I fully realise the
necessity of this training. This parti-
cular training scheme should be im-
plemented everywhere in the private
sector also. But there are some diffi-
culties also? There are various
training schemes but there is no assur-
ance or security of job. One does
not know whether one would get a
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job after the training period. It is
futile to have a training scheme un-
less there is a job at the end of it.
When the industria] training institute
in Kanpur was formed it was hailed
by all the people because they
thought that their sons would go there
and get training as craftsman, turner,
fitter, etc. and, after 9 or 10
months, would be absorbed in various
factories. But only fifty per cent. of
the first batch of people were absorb-
ed and the second batch could not be
absorbed. More than fifty per cent.
of the trainees there are doing work
not related to their training. It is a
misfortune. We want so many skil-
led workers for the success of our
Third Plan. Government spends
money on this training and their
services should be utilised. In
Defence also, many apprentices
were trained in Ambarnath factory.
There is a big hostel there and many
of the trainees were not absorbed.
The hon, Defence Minister interven-
ed in the matter and some people
were taken but there are still some
people rotting on the streets.

There is another question about
the relationship between the skilled
worker and the apprentice. A skil-
led worker feels that a boy trainee,
after this training, would get grade
B or A whereas he is only in grade
C. There is this gulf and something
should be done to bridge this gulf.
Shri Muhammed Elias expressed it
very nicely on the basis of his own
experience. When he was a boy he
was not helped by the draftsman
there because he thought ‘that this
young boy would take his place.
The only solution is that there should
be some percentage fixed for the
workmen so that they may get their
promotion.

I can understand that unless a boy
is fully qualified educationally he
cannot possibly have a training. In
the Ordnance factory, a boy artisan
comes as a trainee at the age of 14
or 15. For that also, we want
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matriculation or more Jless that
standard. Previously, when the old
workers used to retire, their boys
used to come to that place but now
that is not the case and the workers
genuinely feel that the clause about
educational qualifications must be
relaxed,

13.39 hrs,

[MR. DEPUTY-SPEAKER in the Chair]
If a boy, who is the son of a
worker there, has studied upto the
4th or 5th class, it can be proper
education for training. Both can
combine together. But the particular
boy of an ordinary worker should
not be denied the opportunity to
become an apprentice only because
he is not a matriculate. This has
happened in many factories and
establishments with the result that
only the boy of the supervisor or the
foreman has been taken in, whereas
the son or the boy of the actual
worker who ig the backbone of the
factory and who is on the verge of
retirement or who has no benefit
accruing from retirement as other
people get, has no future in that
particular factory where hig father
had played a part in building up
that factory. I, therefore, feel that
there should be some provision by
which for a certain training of this
nature this qualification restriction
ghould be removed or should not be
there, After all, that particular boy,
apart from any educational quali-
fication, has a heritage and has a
tendency to work. After all, we
have to believe that the son of an
old craftsman will have a natural
inclination towards craftsmanship
and that fact must be accepted. It
is not only the environment but
heredity that will count in such
things, So, I feel there should be
some relaxation in regard to the
qualification restriction.

I fully agree with the suggestion
made by my hon. friend Shri
Muhammed Elias and Shri Ramsingh
Bhai Varma that there should be a
worker’s representative on the coun-
cil, I was surprised to hear the
speech of my hon. friend Bhri A. C.
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Guha, He said that trade unions
should not be associated with the
council or the training scheme,
because they run on the political
plane, or politics. He said that there
is no pure trade unionism in the
country. I do not know how to
define trade unionism—whether it is
pure or impure After all if trade
unions in this country have been
adulterated, they have only been
adulterated with the help of or with
the concurrence of the ruling party.
In fact, up to 1947, there was only
one Trade Union Congress in this
country and one trade union move-
ment, but who divided it? It is the
responsibility of the ruling party,
and now they say that in the absence
of a pure trade wunionism in the
country no trade union member
should be associated with the council.
It is a wrong thing. I think that a
representative of the trade unions
should be associated with the council.
These apprentices should have the
right to form trade unions and trade
organisations, so that what happened
in Bhopal and Bhilai may not be
repeated. It is necessary that a
trade union representative should be
there and be associated with the
Council

With these words, I support this
Bill. I would request the hon.
Minister to take note of these points
and consider them favourably at the
time of the passage of this Bill.

Mr, Deputy-Speaker: Shri Rajandra
Singh. The hon. Member should be
very brief.

Shri Rajendra Singh (Chapra): I
am the only speaker from my party,
and I must be given the same time
as was given to others, There have
been so many speeches,

Mr. Deputy-Speaker: Such time as
Shri S, M. Banerjee has taken.

Shri Rajendra Singh: As much
time ag Shri Muhammed Elias has
taken,

Shri K. N, Pande (Hata): I would
like to speak just for five minutes
only,
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' Mr. Deputy-Speaker: Yes.

Shri Rajendra Singh: Mr, Deputy-
Speaker, Sir, this Bill is a belated
attempt on the part of the Govern-
ment to do something which is long
overdue, On that account, the Gov-
ernment cannot take any credit.
However, it is better late than
never, and from that angle, I wel-
come this Bill, inadequate as it is.

Since this Bill will have far-
reaching consequences and  will
affect the future of thousands and
milliong of young men, it would
have been better had the hon.
Minister agreed to refer the Bill to
a Joint Committee. But I also
understand his difficulty. He is in a
hurry to get this Bill passed and
since the time is short he would not
like to send it to the Joint Committee
and wait for the report of the Joint
.Committee, But, nonetheless, I hope
that the criticisms and suggestions
that have been made would be given
due consideration and that at the
‘appropriate  time the requisite
amendments will be forthcoming.
With thig belief, I am proceeding to
give a few suggestions which may
kindly be taken into consideration
by the Government,

As you know, ours is a country
where you have a public sector and
a private sector functioning side by
side. Both of them have been given
their due place, A difference or an
emphasis may be made here and
there, but, nonetheless, so far as
gervice conditions are concerned, so
far as the question of giving benefit
and amenities to the workers and the
apprentices is concerned, there should
not be any discrimination. I hope
and trust that my hon. friend, the
Deputy Minister, Shri L, N, Mishra,
will bear me out when I say that
there is a painful discrimination in
the treatment that is being meted
out in the public sector as against
the workers in the private sector.
Though I never support the private
sector—I would like an increasing
number of enterprises to be taken
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over by the public sector and come
under public ownership—I must say
that in certain industries, the private
sector is more liberal with the
workers and apprentices than what
the Government do in the publiec
sector.

For example, as my hon, friend
Shri S. M. Banerjee has pointed out
about Bhopal, I would like to refer
to Bhilai, In Bhilai there had been
labour trouble. There had been
trouble about apprentices too. The
General Manager there and the
Chairman of the Hindustan Steel
refused to talk to the real leaders of
the union but only to the INTUC. I
do not know on whose initiative it
wag done; possibly it was done on
the initiative of the party in power,
and the INTUC, which does not
have any hold over the workers
there—the workers do not trust this
body and they do not bear any alle-
giance to this organisation—and
which is the trade union of the
ruling party was recognised by the
Labour Minister of Madhya Pradesh,
and the deal was put through that
organisation, There was trouble and
the trouble was not in the interests
of the country. I am very sorry for
what happened there and it should
not be repeated. The question - is
this. Shri Ramsingh Bhai Varma
says that the INTUC was by-passed
in the case of Bhopal. I know that,
as a man interested in labour, the
INTUC does not have any following
or support or any allegiance over
these workers, whether it be Bhopal
or any other public enterprise.
Wherever they are, they are on the
support of the party in power. When
I say that, I purposely exclude the
hon, Minister of Labour, but the
hon, Labour Minister is not the only
man who is having the full control
over it....

Mr, Deputy-Speaker: If he is
excluded purposely, is it out of ex-
pediency or out of experience?

Shri Rajendra Singh: Out of ex-
perience; not out of political
expediency, (Interruption). I want
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to be honest here in this House un-
like others.

Mr, Deputy-Speaker: I hope he
is honest everywhere; not only in
the House but also outside,

Ch. Ranbir Singh (Rohtak): The
party in power is representative of
the people,

Shri Rejendra Singh: The party
in power is representative of the
minority of the people. It represents
on'y 44 per cent. of the people. It does
not represent the majority of the
people.

Ch. Ranbir Singh.: What about
the hon. Member?

Mr. Deputy-Speaker: Order, order.
All these onslaughts should be directed
towards me!

Shri Rajendra Singh: Technically,
it is on you, Sir, Now, what I am
suggesting is that even in the matter
of appointment, regulation of the
services of apprentices, etc., partisan
policy shoulq not be injected and it
should be the duty of all, whether they
be on this side or that side, to see that
the people are not discriminated in
matters of getting appointment and
in matters relating to the regulation
of their services on the ground of
party interests. Therefore, I would
urge upon the hon. Minister to see,
when the rules under this Bill are
framed, that the non-partisan princi-
ple is injected in this matter,

There is one thing about which the
State I come from feels very sore.
It has been accepted in this House
and elsewhere also by the Planning
Commission that there would be a
regional balance in matters of em-
ployment. It is necessary not only
with a view to evenly spread the
employment opportunities all over
the country but also to see that
economic power is properly disburs-
ed, to see that economic power is
put in those places where you have
only antiquated iagriculture. . For
example, there is North Bihar. It is
an area which is absolutely over-
populated, The people there would
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like to have other avenues of liveli-
hood. They are denied such avenues.
‘When they make ap attempt to enter
any industry they are told that they
have no experience and they are
shut out. You know, Sir, the Bokaro
Plant is coming up in Bihar. A
large number of artisans, craftsmen,
apprentices and skilled labour would
be required there, But, when you
look at the figures for Rourkela,
Durgapur and Bhilai you wil] find
that not even two per cent of the
employees in those places are from
Bihar. When it is a question of
taking only simple labour people
from Bihar are taken, but when it
is a question of filling up a perma-
nent post, taking a skilled man or a
semi-skilled man, the people of
Bihar do not come into the picture
at all, Therefore, I hope when the
rules are framed the hon. Minister
will take care to see that the ques-
tion of Bihar, which is so rich in
minerals, minerals of all varieties,
and where the people of the soil are
struggling hard to get jobs, is
taken into consideration. What is
the use of having an industry in
Bihar if the young men of Bihar
cannot take advantage of it?

Similiarly, there is Hatia. Even
for clerical jobs, even for the posts
of dqurwans people outside the State
are brought in, Of what good is
this project worth Rs. 200 crores to
Bihar? We are supplying power.
We are providing the roads. We
have given the lJand, With what
result? Sir, I am not saying this
from a narrow-minded angle, What
I am stressing is that unemploy-
ment is there. Industry is not
growing up there with the result that
the whole pressure is on agriculture
and this pressure is increasing.
Opportunities of employment are
created by the Central Government,
but somehow or the other those
opportunities are being denied to the
young men of Bihar. Where .can
those young men go? If those young
men are not trained, if they are not
skilled, no matter what you do from
here or what the Government of
Bihar may do, North Bihar can
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never strike a root for industrial
growth, That is why I say, from the
point of view of promoting industrial
growth in an even, balanceq manner
all over the country and ip the
interest of regional balance, it is of
paramount necessity that so far as
the appointment of apprentices and
their training are concerned the
interests of those areas which are in
leeway side shall have to be given
due consideration.

Sir, Bihar is an unfortunate State. I
have to refer to it again and again, I
have stated the position in governmen-
tal organisations. Similar is the case
with private organisations, Look at
Bihar. Tatas is the premier industrial
organisation in this country. Take the
figures of all types of officers—big offi-
cers, medium type of officers, gsmall
type of officers and others—in Bihar.
All these officers are from outside the
State. When we go to the management
they say that they do not bother about
our local problems and what they are
bothered about is about their produc-
tion, their efficiency of production, a
more rational type of production. How
can the people of Bihar be saved from
this position? Now this Bill ig there.
The Tatas would be compelled to take
apprentices and to train them on the
conditions laid down in the Bill. But
how can we force Tatas to see that if
the requisite number of people with
the requisite qualifications are avail-
able in Bihar itself they should be
given a certain type of preference?
That is not provided for in the Bill. If
this is not done, it would not only
harm the interests of young men of
Bihar but it would also harm the
interests of the country as a whole,
because if there is a drag on our eco-
nomy from any side of the country
then, naturally, the total interest of the
country as a whole would also suffer. I
would, therefore, request the hon. Min-
ister to see that certain amendments
are made to the provisions in this Bill
so that regional parity, regional bal-
ance jn matters of apprentices and
skilled labour is also maintained.
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There is one thing about which I am
very happy. 1 had a personal talk
with the hon. Minister and he has as-
sured me that trade unionists shall
also be taken into the National Coun-
cil and the State Councils, I compli-
ment the hon. Minister for this. After
all, whatever you might say about
trade unions, we are there in the trade
unions not because of the requirements
of politics but it is also because of
human considerations. Men who are
always dealing with matters relating
to labour should be given a place in
the National Council and also on the
different committees so that they can
acquaint the authorities with the view
point or the angle of thinking of the
working class or people who are gett-
ing into the working force. From that
view point, Sir, the amendment is wel-
come and I once again most sincerely
compliment the hon, Minister.

But there is one snag. When we say
that trade unionists should be associa-
ted with such organisations, we have
to be a little bit careful. The Congress
Party is in power because of the sup-
port of the majority of the people,
because the majority of the Members
in this House belong to the Congress
Party. Naturally, it has a right to
govern, it has a right to rule the
country. There is no grievance about
it. But, Sir, so far as trade unions are
concerned, there are so many other
parties, there are so many central or-
ganisations. I want that some device
is found out—as we have already done
in the case of many committees—by
which if for one year or two years the
INTUC has been represented, for the
next term the AITUC is represented
and for the next term the HMS and so
on. This point has also to be taken
into account. I hope, as I have already
seen the hon. Minister, he will not have
any objection to this because he him-
self has adopted this in the case of
many of the committees, and some
device will be found out and provided
for in the rules so that by rotation all
central trade unions are given a chance
of representation.
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Lastly, I would gsay that once both
theoretical and practical training has
been given, the apprentices must be
given some certificates. At present
there is no provision in the Bill under
which certificates could be given to
the apprentices. Just like degrees of
B.A, or M.A. or industrial diplomas, a
certificate of competence of the ability
which they have acquired should be
given to them sp that when they go
from one industry to another that
certificate will be of some help to
them, as that would be a permanent
standing recognition of the merit and
ability of the trainees. With these
words, I welcome the Bill and I hope
that whatever loopholes, whatever
anomalies are there will be smoothen-
ed out by the hon. Minister.

Shri Shree Narayan Das rose—

Mr, Deputy-Speaker: When I want-
ed to call him, he was found absent.

Shri Shree Narayan Das  (Dar-
bhanga): I request that I may now
be given an opportunity.

Mr, Deputy-Speaker: All right.

=t ST TN < SUTE R,
gy oY fadas A F goW 9o
foam ara &, & 99 FT @G FATE
Tafr gAX 3 § At G
aga wfs & wr & AR A Fr
F AR FAEw § A TUET W AW
w3 faar & e gt B & & w3
wriFwt §, wfafas F@ewi §, 99
waE 2 Wt e §
A FIH WA ISAT AT @I § 99 A
# Jomar Wt W4ifEgd a1 1 9g A
&Y & T O FT g 3 F AR
@ fFaq tene # a frar wr A
WX fore & sgae waifde #
¥ ar & syaeyT #F a€ o, A orgr
g% 997 A § T FEA FATFOS
¥ @ 937 §HT &, 99F WEr
WNEsw Wgwm i mIW A e
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The Minister of Labour and Employ-
ment and Planning ((Shri Nanda):
Mr. Deputy-Speaker, Sir, I do not feel
called upon to take much time of the
House because although the discussion
on the Bill has been very interesting
and very useful comments have been
made in the course of it, it has not
thrown up any serious objections to
which I might feel called upon -to
make any lengthy reply.

The first thing that I would like to
deal with is the suggestion made for
the appointment of a Select Com-
mittee. Several hon. Members refer-
Ted to that and one of the hon. Mem-
bers, Shri Bharucha, asked the House
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not to mind the delay of a few months.
Of course, it was very well meant.
Perhaps the reason was that his con-
cern with these matters is somewhat
remote; otherwise, anybody who is in
touch with the situation in the coun-
try in this matter would resent any
delay which can possily be avoided.
I will be asked, “why was this sense
of urgency not present before our
minds and why did we not bring up
this legislation earlier?” From what I
said in the opening remarks it would
be abundantly clear that the Govern-
ment has been very vigilant about it
and has been taking all such steps as
were feasible.

Here I would refer to the report of
the Shiva Rao Committee. We were
told that apprenticeship training is
important but we were also asked that
we should try it on a voluntary basis
first. We adopted that a suggestion.
We formulated a scheme on a volun-
tary basis. I gave the information
that about 7,000 seats were to be filled
but actually the scheme was proceed-
ing very radily and therefore we
brought down the target to 3,000 or so.
Having given a fair trial to this scheme,
the conclusion was inescapable that
this voluntary basis had failed. @ We
may be blamed sometimes that we are
delaying or on the other side that we
are using too much compulsion. We
have to avoid both extremes and take
the middle course, This is what we
have done. We gave a fair trial to one
scheme and now we are embarking on
the other alternative. There too it
took sometime for finalising our ideas
and proposals.

The scheme hag to be worked out in
industrial establishments. Therefore,
the employers are vitally and intimate-
ly concerned. If something is foisted
on them by force, it may not prove to
be of any advantage to the apprentices
themselves, mecause it is one thing to
cary out a scheme for which there is
statutory liability, but the spirit in
which it is done may be different, So,
we wanted to secure their cooperation
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and I am glad to say that we have been
able to do that. So, the scheme starts,
1 think, under more propitious auspi-
«ces.

So far as the Select Committee is
concerned, I would not have ~opposed
it, but this Bill has been before the
House since August and I believe there
has been plenty of time to move
amendments. Some amendments came,
dbut there was nothing in those amend-
ments or suggestions which were re-
ceived which might creatz a presump-
tion that a Select Committee reference
was essential. Now we have the Bill
before us and we have some amend-
ments. The hon. Member who has
moved those amendments does not
agree that there should be any post-
ponement of the discussion for the sake
of discussion of those amendments. I
will give due consideration to the
various useful suggestions made by
hon. Members in the course of their
speeches, but it is obvious that there is
nothing to necessitate any kind of post-
ponement at all,

Criticism has ranged round the con-
tract of apprenticeship. It was said in
the first place that too much has been
left to rules and there should be more
‘precise provisions in the Bill jtself, To
that my answer is, it is a new thing
that we have started, and to make it
-very rigid may not be very helpful. All
those requirements which are of an
-essential character, in the interest of
good training and protection of appren-
.tices are all there. B

Much was made of the fact that the
-stipend rate has not been specifically
laid down here. Possibly there was
some misunderstanding that it is left
-entirely to the employer ‘and the
_Apprentice and in such a case, the
_Apprentice is being placed in an un-
<«qual position. But there is clause 13
~which says:

“The employer shall pay to
every apprentice during the period
of apprenticeship training such
stipend at a rate not less than the
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prescribed minimum rate as may
be specified....”

Shri Naushir Bharucha: It has to be
specified in the contract,

Shri Nanda: “....in the contract of
apprenticeship and the stipend so spe-
cified shall be paid at such intervals
and subject to such conditions as may
be prescribed.”

So, we have not laid down the precise
amount, but to have power of regula-
tion in respect of it. If there is any
ambiguity about it, I am prepared to
consider that,

The next point was about a model.
A model may emerge in course of time,
but all that is of any real importance
has already been laid down. Clause 3
says: that no person shall be engaged
as an apprentice unless he—

“(a) is not less than fourteen

years of age and

(b) satisfies such standa:ds of
education and physical fitne.s as
may be prescribed.”

So, some of the things have been
brought into the Bill, but at the
moment, to go into too much detail was
not considered to be really serving the
best interests of the scheme which we
have before us.

The other point in connection with
this contract was about the payment
to be made to the apprentice. It has
been the considered view that there
gshould be no confusion regarding the
role of the apprentice. He is appren-
tice and not an employee. To ensure
that such confusion and consequent un-
desirable practices are avoided, it has
been stated that in the payament made
to the apprentice, other payments like
bonus incentives, piece work wage,
etc. will be excluded. The question
was raised as to why overtime should
not be paid. This will have to be rela-
ted to the conditions of apprenticeship.
It the overtime arises for the purpose
of completion of the apprenticeship
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course—for example, there are certain
hours laid down and those hours have
to be completed—then certainly some-
thing can be done. That, I believe, is

permissible.

Shri Ramsinghbhai Verma anq some
-others also asked, what is the relief if
payments are not made and they fail
into arrears? Powers have been given
to the authorities to see that the terms
of the contract are carried out. If they
are not observed and if there are any
violations, I believe the sanctions in
this Bill are quite severe, Clause 30
provides that if an employer contra-
venes the provisions of this Act, he
shall be punishable with imprisonment
up to six months or with fine or with
both. So, I think it has been adequate-
ly taken care of.

Regarding termination of contract
also, it cannot be done by any arbitrary
choice of the employer. The Appren-
ticeship Adviser comes into the picture
and he has to see to it that the neces-
sary precautions are observed.

Continuing the same line of argu-
ment, it was mentioned that there
should be a certificate. The hon. Mem-
ber who is not here now, I believe was
oblivious of the fact that there is a
clause—clause 21—for this in which it
is provided that as an apprentice com-
pletes his period of training he shall
appear for a test and after passing the
test shall be granted a certificate of
proficiency in the trade.

An apprehension was expressed that
it we allow an employer to have addi-
tional number of apprentices there may
be abuse of this discretion. This was
done specifically because of our public
sector undertakings. We want to train
a larger number than may be required
for a particular establishment and we
thought that the legislation should not
be restrictive and should not prevent
such a thing being done. I do not think
there is any ground for fear that in the
private sector an employer will misuse
this facility, because an apprentice will
have to go through the syllabus and
course laid down and he cannot be
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mixed up with the workers and used
for production, thereby reducing the
number of workers on the muster. This
cannot happen because we have made
adequate provision for implementation
of these requirements. There Is a fleld
organisation and also there are various
bodies to deal with questions that
might arise.

Then about employment. It has been
laid down here that apprentices are not
open for employment. An apprentice
cannot be compelled to work in that
establishment after completing his
course. He cannot be compelled; nor
can he compel the employer to keep
him there. It has to be mutual and
reciprocal. Since we wanted the work-
er to be free and not to be bound
down, it was inevitable that the clause
should be worded in this manner. So
far as our experience of trainees who
pass out of our institutions goes, no
problem of any lack of employment
opportunity has been encountered.

A point was raised about holidays.
They will be the same as in the case of
the rest of the workers. An hon.
Member referred to the question of the
composition of the National Council. I
would request the hon. Member fo
have a look at it. We can supply him
the personnel, etc. It is a well com-
posed and it is quite adequate and
suitable for the purpose. I may in
this connection point out that this body
does not deal with administration.
There are certain matters of policy and
larger significance which go to the
Council. The other body, the National
Apprenticeship Council deals with
questions which concern administra-
tion more or less. In the case of that
body it was asked why repesentatives
of labour have not been included on
it. I cannot say that it was some kind
of a lapse, that we forgot about it; but
it appears that when this matter was
taken up with the employers for an
agreed basis this had emerged there.
I agree with the views put forward
here that the association of the work-
ers’ representatives would be useful.
I was not here when the hon. Member



491 Apprentices Bill

[Shri Nanda)

Shri Guha spoke. So far as I can re-
call, even the International Labour Or-
ganisation conventions on this subject
call for a tripartite body and I do not
think workers should be excluded from
that. Therefore I would readily agree
to this suggestion that workers’ repre-
sentatives may be included in that,

There was some exchange of pleasant
argument about who should be there,
as to which party is to be represented.
I do not think in terms of parties at all
in this matter. We are not concerned
with parties. So far as the central or-
ganisations of labour are concerned, as
hon. Members know, we have a basis
of representation which gives ample
justice to every organisation and there
has not been, for many years, any
grievance on the score that there is any
partiality or bias shown in making
nominations or giving representation
on various bodies. The same policy
will be pursued in this case also.

Certain matters do not concern us in
relation to this Bill. Though they are
important they are not relevant for
purposes of discussion here, In the
very first clause it has been said that
this shall not apply to graduates, dip-
loma apprentices undergoing training
etc. They are a different category of
trainees regarding whom something
more may have to be done. That
something does not arise out of this
Bill. Therefore, those things can be
considered separately.

It was asked to which industries this
measure would apply. All those in-
dustries which are being covered by
our courses of training would imme-
diately come in. There are
twenty-three basic trades, fitters, elec-
tricians; carpenters, machinists, etc.
That is the straight reply that I could
give. Of course the application of the
legislation will proceed according to
requirements.

I think I have dealt with all the
points that have been raised. If, how-
ever, I have omitted any my attention
may be drawn to it.
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) Mr. Deputy-Speaker: The question
18:

“That the Bill to provide for the
regulation and control of training
of apprentices in trades and for
matters connected therewith be
taken into consideration.”

The motion was adopted,

Mr. Deputy-Speaker: We shall now
take up consideration of the clauses.
Clause 2.

ot tfeg wf 7t 7 = fafew
FETARAT  f5 F157 a7 913 L foe
& ¥ o fow 9ol & <9 vy fav
. ¥g Higwr< &7 F gy 99 ‘T

JqreaW WAQRW ¢ A I AW
FEIF & AR I wara A2 frar
w afs w9 9Ted & A S9 I gR
FT qie & foaT ST | HET AT FY
@TT BN § HIE BT A & |

ot tfeg wf ot . G AT

#AY oY aaem § fF A0 qASiTE ¥ &
3 e fra ST elF R # @ § 1

Shri Nanda: I may indicate and I

have already done so that I am pre-

pared to take up for consideration of

the House the amendments relating to

representation of labour. That is on
page 12, line 9.

Mr. Deputy-Speaker: That is
amendment No. 12, No other amend-
ment is acceptable to the Government.

ot Trateg wf aat ;AR A
W F IR FATAY wiediz F1 W
W FTE?

Shri Nanda: That is consequential.

Mr. Deputy-Speaker: Shri L. Achaw-
Singh is not here.
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The question is:

“That clauses 2 to 11 stand part
of the Bill.”

The motion was adopted,
Clauses 2 to 11 were added to the Bill,

Clauses 12 to 23 were added to the
Bill.

Clause 24— (Constitution of councils)

st Tty W€ awt : F godt o
q2H 23 WX ¢} T FTAT G

Shri Nanda: I accept the principle
of the amendments, but would move
amendments in a modified form. I
move:

(i) Page 12, line 9,—

for “trade and industry” substi-
tute “industry and labour”. (14)

(i) Page 12, line 26,—

for “trade and iindustry” substi-
tute “industry and labour”, (15)

As now put, the sub-para reads,
“persons having special know-

ledge and experience on matters

relating to trade and industry.”

Now, I am accepting the wsm,
‘and labour’. I would like to omit the
word ‘trade’, This has ceased to be
necessary at all. Therefore, we will
have “relating to industry and
iabour”.

Shri T. B. Vittal Rao: That would
be all right.

Shri S, M. Banerjee: I want one
clarification. The hon, Minister
stated that verification has been done
in the case of the central labour
organisations. I would like to know
this. In the Defence Industry and in
the Railway Industry, where there
are certain all India federations
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which are neither affiliated to the
ALT.UC. or the IN.T.U.C, what will
happen to those federations? Will they
be given representation?

Shri Nanda: We shall consider.

Mr. Deputy-Speaker: That will be
considered.

Shri T. B. Vittal Rao: They must
be affiliated to some central organisa-
tion.

Mr. Depuiy-Speaker: The question
187
(i) Page 12, line 9,—

for ‘“trade and industry” substi-
tute “industry and labour” (14)

(ii) Page 12, line 26,—
for “trade and industry” substi-
tute “industry and labour”. (15)
The motion was adopted.

Mr. Deputy-Speaker: The question
is:

“That clause 24, as amended,
stand part of the Bill”

The motion was adopted.

Clause 24, as amended, was added to
the Bill.

Clauses 25 to 38 and the Schedule
were added to the Bill.

Mr. Deputy-Speaker: The question
is:

“That clause 1, the Enacting For-
mula and the Long Title stand
part of the Bill.”

The motion was adopted.

Clause 1, Enacting Formula and the
Long Title were added to the Bill.

Shri Nanda: I move:

“That the Bill, as amended, be
passed.”
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Mr. Deputy-Speaker: Motion moved:

‘“That
passed.”

the Bill, as amended, be

Shri D. C. Sharma: Mr Deputy-
Speaker, I think, with the Third Five
Year Plan, we are going to do two
momentous things. One is to introduce
compulsory free primary education
throughout the country of which we
have heard a good deal. The second
thing in the matter of education and
training that we are going to do is
this Apprentices Bill. I am afraid
that this Bill is being passed without
much fanfare though it is going to be
far-reaching in its consequences. It
is, I believe, going to lay the founda-
tions of our future industrial pros-
perity in this country and it is going
to be a boon for those young men
and for those persons who cannot take
advantage of the so-called schools,
coleges and Universities but who are
fit to be skilled workers. I believe
that this Bill is going to do a lot of
good to our country so far as the im-
plementaticn of our Plans is con-
cerned and so far as the utilising of
the vocational talent in this country
is concerned.

There is one thing about which I
feel a little unhappy—I should not use
the word unhappy. There is one
little thing about which I feel a great
deal of anxiety and it is this, When
I look at Chapter III entitled Authori-
ties, I feel that this Chapter has not
been drafted with as much attention
as it deserves. After all, this Bill
gives us only the objectives that we
are to pursue. What is going to be the
implementation agency? The imple-
mentation agency is going to be very
very meagre and is also going to be
very very unbalanced and is also
going to be very very inadequate.
How can you expect one National
council to deal with all the problems
that woud arise in the matter of train-
ing all over the country.
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Shri T. B. Vittal Rao: They are al-
ready doing it.

Shri D. C. Sharma: I take it that
there are going to be State Councis.
But, is one State Council going to deal
effectively with the multifarious acti-
vities of this Apprenticesship training
scheme? I doubt it very much. I do
not think that the implementation of
the scheme which has been brought
forward by the Ministry is going to be
adequate for the purpose for which
it is meant.

Again, I do not understand why
there should be one National Council
and there should be another Central
Apprenticeship Council. Two Authori-
ties have been brought into being. I
feel that these two Auhorities. ...

Mr Deputy-Speaker: We are in the
Third Reading. The House has just
adopted these provisions. He had no
amendment for which he is sorry that
it has not been adopted.

Shri D. C. Sharma: I submit very
respectfully that these two Councils
are going to look after the interests of
the whole country which is an im-
possible task, a super-human task,
which they cannot do. I would have
suggested one amendment. This Bill
came before us when we were just
fresh from the recess and therefore,
I could not send in any amendment.
I would say that the State Apprentice
Advisers cannot look after the in-
terests of all the apprentices who are
going to be there in so many industrial
undertakings and in so many other
places. I would, therefore, request the
hon. Minister to look into this aspect
of the question, again. Let there be
regional advisory councils, and let
there be local advisory councils. I
might give one example. Take the
case of Phagwara, or take the case of
Amritsar or take the case of Ludhiana,
There are so many kinds of industries
in all these places. How is one State
Apprenticeship Advisor going to deal
with all these industries? Is he going
to be all over the places? Is he going
to be ubiquitous? It is not possible for



497 Apprentices Bill

a gingle person to attend to all these
things.

Therefore, I feel that there should
be local advisory councils wherever
there is big industrial output. There
should also be honorary apprenticeship
advisers. You can get any number of
them, so that this scheme can be made
as effective as possible.

Sir, I am looking at this Bill not
with the eyes of a trade union leader
but with the eyes of a teacher. I
have been all my life a teacher, and I
am looking at it as a great experi-
ment in training and education of a
different kind. I am looking at it
as a great national venture of train-
ing. When I went to Japan, I found
that every factory had school attach-
ments. Those schools used to train
the apprentices.

Here, we are told that a factory will
give basic training as well as practi-
cal training, and where basic training
is not available in a factory, Govern-
ment will undertake that basic train-
ing. I do not understand how it is
going to be done, and how the demar-
cation between basic training and
practical training is-going to be made,
and how practical training is going
to be given by the industrial under-
taking and how the basic training is
going to be given by some institute
which Government are going to set up.
These are some of my misgivings, and
these are some of my doubts. I am
glad that you have given me this
opportunity to air my doubts and my
misgivings, but in spite of that, I think
that this Bill is of a very momentous
nature, and I hope that it will change
the industrial map of our country, so
far as the training of persons is con-
cerned,

I do not want apprentices to be
equate] with workers and given over-
tir:> allowances and all that. I do
not want them to become workers
before they have actually become
workers, I want them to be trainees
only. I find in this Bill that their
rights have been very well protected.
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I also find in this Bill that every
effort has been made to see that they
are not exploited by any employer.
I am glad that all this has been done.

I want that. this Bill should be es-
sentially a Bill for training and not a
Bill for training trade union leaders,
not a Bill where trade unions of this
type or that type can go to apprenti-
ces and indoctrinate them. Let us
not dabble in that kind of thing when
these persons are going to be trained.
Let them be only trainees and nothing
but trainees. If they want to join the
trade union movement, they can do
so after finishing their course. There-
fore, the training and political indoc-
trination should be kept apart, so far
as this Bill is concerned.

I welcome this Bill with all my
heart, and I hope that this Bill will
give more fruit than I think it will

Shri T. B. Vittal Rao: We are pass-
ing a legislation which is of far-
reaching importance to our country
and to its economy. The idea of
having legislation for regulating the
training of apprentices has been re-
commended by various committees
from time to time. If I remember
aright, it was the Ananthasayanam
Ayyangar Committee which suggested
this first, and the Shiva Rao Commit-
tee also suggested this about six or
seven years ago. Recently, the Work-
ing Group on Technical Education and
Vocational Training appointed by the
Planning Commission also strongly
recommended that legislation should
be undertaken for regulating the train-
ing of apprentices. I am very glad
that the hon. Minister has come for-
ward even at this late hour with this
legislation.

The delay in bringing forward this
measure has cost us very much. To-
day, we are not able to increase our
rate of industrial production to the
extent to which the resources are
available, for want of skilled workers.
This is so because we have failed in
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our efforts to utilise the human re-
sources available and to train them
properly. There have been certain
enlightened employers who have re-
cruited apprentices and trained them,
and their industries are today pro-
spering well. But there are certain
industries where the employers were
not so enlightened, and they refused
to recruit apprentices, and the result
is that today we are facing one of
the greatest shortages of skilled wor-
kers. This has resulted in loss of
‘production, which in twrn has hit the
economy of our country.

It is very easy for the hon. Minister
‘to come forward and say that he has
tried his voluntary methods but has
failed. But what has it cost the coun-
try in terms of this delay? That is
something which has got to be taken
note of. Anyway, I am glad that at
least at this late hour, this legisla-
tion has been brought forward and
is being passed.

When we look at the provisions of
‘this Bill, it is possible that here and
there might be some loopholes, but I
can say that on the whole the Bill
has been very well drafted, and
enough safeguards have been provid-
ed. For instance, there is provision
for the awarding of a certificate; then
there is provision for regulating the
conditions of work of the apprentices
in the industry, and these things have
been very nicely defined. Then, there
is also provision for State Apprentice-
ship Councils and State Councils ete.
I hope that as soon as this Bill is
brought into force, these various bodies
will be constituted without anv loss
of time. We cannot wait today, be-
cause we need so many skilled wor-
kers immediately.

The other day, I was referring to
certain statistics. I found that in our
country, there are 26 crores of adult
population. Out of a total population
of nearly 43 crores, we have got 28
crores above the age of 15. The Plan
schemes that we have undertaken are
so huge that they require a number of
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trained personnel to man them. There-
fore, this legislation should be brought
into force as quickly as possible.

There is one more question to which
I shall make g reference, and that is
in regard to the minimum rates being
provided for the apprentices. Today,
taking advantage of the unemploy-
ment situation in our country, several
employers recruit these apprentices
even at stipends of Rs. 30 to Rs. 50
per month, which is not at all suffi-
cient. Since these apprentices are
usually those who have studied up
to the matriculation stage, they should
be given at least the minimum rates
obtaining in the industry. That will
go a long way in enabling them to
pursue their avocations properly.

With these words, I welcome this
measure.

Shri Nanda: It is my obligation to
reciprocate the appreciation of the
provisions of the Bill expressed by
hon. Members, and T express my deep
gratitutde to them for giving this
sympathetic consideration to  the
provisions and also for making very
helpful suggestions.

I appreciate greatly the keenness
and anxiety on the part of my hon.
friend who has been a teacher for
many years, in regard to the imple-
mentation of this legislation. He very
diligently Tooked into the provisions
and succeeded in finding something
about which he thought that he should
say a few words. For instance, he
had to say something about the
various authorities. On the one side,
he said that we do not have enough
of them, and on the other, he said
that we have too many of them.
The National Council concerns itself
only with very large and broad mat-
ters of policy. Then, there is the
apprenticeship council at the Centre
as well as in each State. Then, there
are apprenticeship advisers, deputy
ang assistant apprenticeship advisers,
and we can add, sub-assistant appren-
ticeship advisers end so on. By
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multiplying agencies, we do not neces-
sarily ensure better implementation.

15 hrs.

The hon. Member had fome doubt
about basic training. Basic training
has to be provided in a part of the
premises of the employer, that is, in
the industrial establishment, for the
most part.

I need not add anything more to
this. I also feel that if it had been
possible, we should have brought up
this Bill earlier. We have cndeavour-
ed our utmost, but in order to secure
the co-operation of industry, it was
necessary to go through a  certain
phase of negotiations and we had
to apply some pressing persuasion or
persuasive pressure in order to get the
results which are now in the shape
of this Bill.

Mr. Deputy-Speaker: The question
“That the Bill. as amended, be
passed".

The motion was adopted,

15.02 hrs.
VOLUNTARY SURRENDER OF
SALARIES (EXEMPTION FROM

TAXATION BILL

The Deputy Minister of Finance
(Shri B. R. Bhagat): I beg to move:

“That the Bill to provide for
exempting from taxes on income
a portion of the salary or allow-
ances payable to any person who
has in the public interest volun-
teered to forego it, be taken into
consideration”.

This is a short and simple Bill. The
Bill was introduced in the last Ses-
sion, but its consideration could not be
taken up for paucity of time.

As the House is aware, there is
already a similar enactment, the Volu-
tary Surrender of Salaries (Exemp-
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tion from Taxation) Act, 1950, under
which certain classes of persons are
exempled from payment of tax in
respect of such part of their salaries
and allowances as is foregone by them
in the public interest by a declaration
in writing. The application of that
Act is, however, limited to persons
whose salaries are either specified in
the Second Schedule to the Constitu-
tion or are determined by any Central,
State or Provincial Act. That Act,
accordingly, does not apply to other
salaried persons either in government
or in private employment, with the
result that even if any such person
volunteers tp forego his salary in the
public interest he has to pay tax on
the full salary which is due to him,
including the portion foregcne by
him. The present Bill seeks to remove
these restrictions and proposes that
the scope of exemption from tax be
extended to all salaried employees,
whether in pgovernment or private
employment, in respect of the
amounts foregone out of the salaries
and allowances due for anv period
after 31st March 1961.

So far as persons in government
employment are concerned, ex-
emption from tax will be avail-
able if the person concerned
makes a declaration in writing volun-
teering to forego any part of the
salary or allowance due to him. TIn
the case of other persons, it is pro-
posed that the part of the salary or
allowance should be surrendered
by the person concerneqd in favour of.
and paid over to the Central Govern-
ment in accordance with rules to be
made in this behalf by the Central
Government. This is necessary as the
object behind this legislation is that
the surrender should be made in the
public interest. In the case of private
employees, the mere act of surrender-
ing the salary is not enough since
such surrender will not subserve any
public interest, unless the amounts
surrendered are paid over to the Cen-
tral Government.

Incidentally, I may add that as t}‘la
provisions contained the present Bill





